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ORIENTAL GAS COMPANY ACT, 1960

15 of 1960

[October 1st, 1960]

An Act to provide for the taking over for a limited period of the
management and control,and the subsequent acquisition, of the
undertaking of the Oriental Gas Company Limited. \WHEREAS it is
expedient to provide for increasing the production of gas and
improving the quality thereof for supply to industrial undertakings,
hospitals and other welfare institutions,to local authorities for street
lighting and to the public in general for domestic consumption and
for that purpose to provide for the taking over for a limited period
of the management and control, and the subsequent acquisition, of
t h e undertaking of the Oriental Gas Company Limited and for
certain other matters incidental and ancillary thereto; It is hereby
enacted as follows:
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